
UPPCR 

To, 

Ret. No.: Gio) &) /ATR|oA s2> /2623 2024 

The Registrar, 

Sir, 

Copernicus Marg, 
New Delhi. 

REGIONAL OFFICE, 

U.P. POLLUTION CONTROL BOARD 

Hon'ble National Green Tribunal, 

E-mail'judicial·ngt@gov.in 

SONBHADRA 

Encl.: As above. 

Endt. No. & date as above. 
Copy to: 

Sub:- Submission of action taken report in pursuant to order dated 08.01.2024 and 
dated 17.10.2023 passed by Hon'ble NGT in the matter of Original Application 

No. 521/2022 Sampurna Nand V/s. State of U.P. 

LiFE 
Lifestyle for 
Envirónrnent 

In Compliance of Hon'ble NGT order dated 08.01.2024 and dated 17.10.2023 in 
the matter of O.A. No. 521/2022 Sampurna Nand V/s. State of U.P., the action taken 
report is being filed herewith. 

Date: J3)e 2] 2024 

It is requested that the aforesaid report may be presented before the Hon'ble 
Tribunal for kind consideration. 

1. District Magistrate, Mirzapur for kind information please. 

Yours faithfully, 

(U.K.o 
Regional Officer 

Sonbhadra. 

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow 
for kind information & necessary action please. 

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information 
and necessary action please. 

4, Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber, 
Supreme Court of India, New Delhi-110001, 

Regional Officer 
Sonbhadra. 
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Action Taken Report pursuant to order dated 08.01.2024 and dated 

17.10.2023 passed by Hon‟ble NGT in the matter of OA No. 521/2022 

Sampurna Nand Vs. State of U.P. & Ors. 
   

1. Hon‟ble NGT in the matter of Original Application No. 521/2022 Sampurna 

Nand Vs. State of U.P. & Ors, vide its Order dated 17.10.2023 instructed as 

following:- 

………"4. Vide order dated 26.09.2023 (i) respondent no. 40- M/s R.K. Construction 

Company and respondent no. 3-UPPCB were directed to submit copies of the relevant 

documents regarding compliance with EC/consent conditions/recommendations of the 

Joint Committee/CSR and Environment Management Programmes, (ii) compliance 

affidavits were O. A. No. 521/2022 SampurnaNand Vs. State of U.P.&Ors. -3- ordered to 

be filed by the respondents no 5 to 9, 11, 13, 14, 17 to 26, 30 to 37, 39, 40, 42 and other 

respondents mentioning in detail the compliance in consonance with EC/consent 

conditions and recommendations of the Joint Committee and action plan with specific 

timelines about compliance regarding CSR and Environment Management Programmes 

to be made by them and (iii) Member Secretary, UPPCB and District Magistrate, Mirzapur 

were directed to verify the compliance made and submit verification report. 

 

……...10. The mining lease holders are directed to file their response regarding 

compliance with EC/consent conditions including CSR/CER activities and 

recommendations made by the Joint Committee. The proprietors of stone crushers are 

also directed to file their response regarding obtaining of consent from UPPCB and 

compliance with consent conditions including CSR/CER activities and recommendations 

made by the Joint Committee before this Tribunal with copy to Member Secretary, 
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UPPCB and District Magistrate, Mirzapur by e-mail on or before 30.11.2023 at 

judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF. 

 

……...11.The UPPCB and District Magistrate, Mirzapur are directed to file report verifying 

such compliance by the mining lease holders and stone crushers on or before 31.12.2023 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Supported PDF and not in the form of Image PDF.  

 

……...13.List for further consideration on 08.01.2024………" 

2. That in compliance of Hon‟ble NGT directions, Joint Committee members were 

nominated by the District magistrate, Mirzapur vide Letter No. 6488/M.M.C-

30/Khanij/2023-24 dated 16.11.2023. 

3. That the committee members had conducted the field visits on dated 

28.12.2023, 29.12.2023 and 30.12.2023 to find out the factual position of 

compliance status with respect to EC/CTO conditions of the 26 stone crushers 

and 40 mining leases projects. Out of 26 stone crushers, 23 stone crushers have 

valid CTO from the UPPCB and out of 40 sand stone mining leases, 37 units 

have valid CTO from UPPCB. 

4. That District Administration, Mirzapur has filed the report of Joint committeeon 

dated 06.01.2024. After reviewing the joint committee report, Hon'ble NGT has 

passed the order dated 08.01.2024. The relevant part of the order is reproduced 

as below:- 

 “5……we also consider personal appearance of the Director, Directorate of 

Geology and Mining, Uttar Pradesh, the District Magistrate, Mirzapur and the 
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Regional Officer, UPPCB, Regional Office, Mirzapur (Physically or through VC) on 

the next date of hearing to be essential for producing the relevant record and 

assisting this Tribunal in just and proper adjudication of the questions involved 

in the case. Accordingly they are directed to remain present before this Tribunal 

on that date with the relevant record. 

 6. A copy of this order be forwarded to Director, Directorate of Geology and 

Mining, Uttar Pradesh, District Magistrate, Mirzapur and Regional Officer, 

UPPCB Regional Office, Mirzapur by email for compliance…..” 

5. As per the recommendations made by Joint Committee report dated 

06.01.2024, UPPCB has issued Show Cause Notices to all 26 Stone Crushers and 

40 Mining Leases under section 31-A of Air (Prevention and Control of 

Pollution) Act, 1981 (as amended) vide Letter dated 12.01.2024. The copy of 

show cause notices are attached herewith and marked as Annexures No.-1 & 2. 

6. That all Show-Cause Notices are addressed to concerned Industries/Mining 

leases project and copies to „Regional Officer‟(RO), UPPCB, Sonbhadra with the 

direction to submit Inspection/Factual Report. 

7. That in compliance of direction received from Head Office, UPPCB, Lucknow 

vide letter dated 12.01.2024, all Show-causes were got received by UPPCB 

official to concerned Stone Crushers and Mining Leases on dated 19.01.2024 

and 20.01.2024. Receiving copies are attached herewith and marked as 

Annexures-3. 
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8. That Regional Officer, UPPCB, Sonbhadra has carried out the site inspection of 

26 Stone Crushers on dated 08.02.2024 and UPPCB officials of Regional Office 

has carried out site inspection of 40 mining leases on dated 09.02.2024. 

9. That it is submitted that as per the available records and facts observed during 

visit, it was found that 21 Stone crushers were not complying with the conditions 

imposed in „Consent to Operate‟ (CTO). Further, it was also observed that 40 

Mining Leases were not complying with conditions imposed in CTO. 

10. That it is submitted that as per observation found during site visit and records 

available in the office, the Regional Officer, UPPCB, Sonbhadra has revoked the 

CTO of 18 Stone Crusher units out of 21 non-complying Stone Crushers as rest 

03 Stone Crusher have already not valid CTO. The copies of CTO revocation 

letters are attached herewith and marked as Annexures-4. 

11. That after revoking the CTO, the Regional Officer, UPPCB, Sonbhadra had sent 

inspection report of 21 non complying Stone crushers to Head Quarter, 

Lucknow with recommendation to confirm the Show-cause notices and impose 

the Environmental Compensation for defaulting period vide letters dated 

08.02.2024. The copy of letter dated 08.02.2024 is attached herewith and 

marked as Annexures No.-5. 

12. That the Regional Officer, UPPCB, Sonbhadra have sent inspection report of  40 

Mining Leases to Head Quarter, Lucknow with recommendation to confirm the 

Show-cause notices and impose the Environmental Compensation for 

6050



Page 5 of 6 

 

defaulting days vide letter dated 09.02.2024. The detail is attached herewith and 

marked as Annexures No-6. 

13. As per observations on during visit and available records in the office, it has 

been found that 05 Stone Crushers out of 26 Stone Crushers were complying 

with conditions imposed in CTO. The details are as follows:- 

 

S.N. 

 

Name and address of the Stone Crusher Units 

Complying Status 

CTO Valid upto 

dated 
Status 

1.  M/S MAA GAYATRI STONE WORKS, VILLAGE-

SONPUR, AHRAURA, CHUNAR, DISTRICT-MIRZAPUR. 
31.07.2026 complying 

2.  
M/S P.N.C. INFRATECH  LTD, VILL.-SONPUR, 

CHUNAR, DISTRICT-MIRZAPUR. 

31.07.2026 complying 

3.  

M/s R.K. CONSTRUCTION C0MPANY.,VILL.-SONPUR, 

PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-

MIRZAPUR. 

31.07.2027 complying 

4.  

M/s ASHIRWAD STONE (EX. NAME M/S ASHIRWAD 

STONE WORKS), VILLAGE-BHAGAUTI DEI, 

PATIHATTA, CHUNAR, MIRZAPUR 

31.07.2025 complying 

5.  

M/s JAY MAA DURGAE MIXTUR PLANT,  BHAGAUTI 

DEI, PATIHATTA, CHUNAR, MIRZAPUR 31.07.2025 complying 

However, the action has been initiated to impose the environmental 

compensation for past violation and defaulting days on above 05 stone 

crushers as per recommendation made by Regional Officer UPPCB, Sonbhadra.  
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Summary of this matter: 

1. Presently, 05 out of 26 Stone Crushers have upgraded Pollution Control 

measures and are complying with conditions imposed in CTO. However, the 

action has been initiated to impose the environmental compensation for past 

violation and defaulting days on above 05 stone crushers as per 

recommendation made by Regional Officer, UPPCB, Sonbhadra.  

2. The closure has been initiated against 21 out of 26 Stone Crusher under the 

section 31-A of Air (Prevention and Control of Pollution) Act, 1981 (as 

amended).  

3. The closure has been initiated against all 40 Minining Leases under the section 

31-A of Air (Prevention and Control of Pollution) Act, 1981 (as amended).  

4. The action has been initiated to impose the environmental compensation for 

past violation and defaulting days on above 25 stone crushers and 39 mining 

leases as per recommendation made by RO. One mining lease has not been 

operated since start.  

 The above Action Taken Report is being filed for the kind perusal and 

consideration of this Hon'ble Tribunal. 

 

Dated: 19.02.2024 

 

 

 

(U.K. Gupta) 

Regional Officer 

U.P. Pollution Control Board, 

Sonbhadra 
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